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ORISSA ORDINANCE NO. 2 oF 1995

. THE ORISSA SALES TAX (AMEN]@MENT) ORDINANCE, 1995

(Promulgated by the Governor on the 5th June 1995, published in an
extraordinary issue of the Orissa Gazeite, dated the 5th June 1995.}

AN
ORDINANCE
FURTHER TO AMEND THE ORISSA SALES TAX ACT, 1947,
WHEREAS the Legislature of the State of Orissa i: not in sezsion;

AND WHEREAS, the Governor of Orissa is ratisfied that cricumstances exist
which regder it necessary for him to take immediate zction to amend the Orissa Sales
Tax Act, 1947 in the manner hereinafter appearing;

NOW, THEREFORE in exercice ofthe powers conferred by clause (1) of Article 213
of the Constituticn of India, the Governor of Orissa is pleased to make and

promulgate the following Ordinance in the Forty-sixth Year of the Republic of
India:—

Shorttitle 1, (/) This Ordinance miy be called the Ori:sa Sales Tax (Amendment)

and commen- :
coment. Ordinance, 1995.

(2) Tt shall be deemed to have come into force on the 27th day of May 1995,

Amendment 2. In Secticn 3 of the Orissa Sales Tax Act, 1947 (hereinafter referred to as the Orissa Act
of Section 3. principal Act), in clause () of sub-section (2-¢), the words and commas “including 14 of 1947.
surcharge, if any,” wherever they occur shall be omitted,

Amendment 3. Section 5-A of the principul Act shall be omitted.
i |

B. SATYA NARAY N REDDY
Dated the 5th June 1995, - GOVERNOR OF ORISSA



